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Learned counsel for the applicant submits that In 
view of the decision taken by the Fu&\ Bench of the 
Tribunal In the case of Shri D.C. Miahq •nd 23 · 
ethers v1. Union of India a Otbers. 2005{2) ATJ CAT 
196, the applicant does not want to press this OA, 
which is based on the DS judgement of the Banga\ore 

Bench in the .case of ~~=!.'t;!8&-rrii!:G. 
South Kamat;rlca Rea rm ______ ;.__ _ , 
which cannot be said to be a good law. 

In view of what has been stated above, the 
app\\cant \s perm\tted to w\thdraw th\s OA. 

The OA Is disposed of as having been . 
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